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Defence Production

*1091 Shrimati Tarkeshwari Sinha:
Wil the Minister of Defence be pleas-
ed {o state

(a) whether a Committee has been
appoimnted to prepare a plan for step-
ping up defence production 1n the
countrv; and

(b) if s0, the terms of reference of
the Committee”

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, a Defence
Production Planning Committee has
bcen constituted under the Chairman-
ship of Deputy Defence Minister.

(b) The terms of rcference of the
Commuttee are.—

(1) to study the whole fleld of
defence production, repair,
maintenance and research ac-
tivities, and

tit) to preparc a considered plan,
initially covering a period of
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3 or 4 years and thereafter
for successive similar or
shorter or longer periods,
which will enable the defence
organisation, sustained by in-
digenous resources, skills and
industry—defence or other~
wise— to attain as near self-
sufficiency as possible

Shrimati Tarkeshwari Sinha: In the
Defence Ministry there was already a
Defence Production Board and that
wag doing the work of production pro-
gramme for the Defence Ministry.
May I «now what was the necessity
for-the appomtment of thus commit-
tee and whether that commuttee is
gomng to be superscded by thig com-
mittec or whether both of them will
exist simultaneously?

Sardar Majithia: They are two
diffcrent Boards, one 1s the Plannming
Board and the other 1s the Production
Board This wjll plan for production
whercas the other will look after pro-
duction 1tself

Shrimati Tarkeshwari Sinha: May I
know whether this  committee will
also have 1ts jurisdiction over the
Hindustan Electronics aq well as the
Hindustan Aircratt Ltd, and how far
will thig jurisdiction go?

Sardar Majithia: These two com-
panics are himited companies and,
therefore, thcy will not come under
this

Shrimati Tarkeshwari Sinha: In
view of the fact that nearly 90 per
cent of the Navy requirements come
from outside mostly UK, what speci-
fic schemes has this Mmistry  under
contcmplation to step up production of
Navy mplements, tools etc?

Sardar Majithia: As I said, so far
as this Planning Board 1s concerned
they have been given the task of sub-
mitting a report and I believe they
are gowmng to do 1t within about 2
months’ time to tell ug, how best to
co-ordinate the pruduction capacity in
this country in the civil and the pro-
duction capacity 1in the Defence
Ordnance factories This work will
cease so far ag the Board is concern-
ed with the report.
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Shri Hem Barua: May I know if the
work of the German aeronautical ex-
perts working under Dr. Krut Tank
engaged for designing modern air-
crafts in this country is within the
Jurisdiction of this committee”

Sardar Majithia: So far as Dr Tank
18 concerned, he has been given a
definite assigument and he ig carrying
on that assignment and, so far ag [
remember, he has to produce two
aircraft within three years which have
to pass the specifications laid down
by the Ministry of Defence

Shri S M Banerjee: May I kpow
whether a representative of the All
India Defence Purchase Division 1s

also being associated with the Com-
mittee?

Sardar Majithia: No, Sir

Shri Achar: May I know who are
the members of thig Commuittee?

Sardar Mafithia: The members of
this committee are The Deputy De-
fence Minister, the three Chiefs of
Staff, the Additional Secretary, the
Scientific Adviser and the Financer
Adviser

Shri Kasliwal: ] am told that some
civilian goods are also produced May
I know whether this committee will
give any thought to this question?

Sardar Majithia- I could not follow
the question

Mr. Speaker: It 1s whether any
civilian goods also which are being
produced now will be considered by
this committee

Sardar Majithia: They will look
after 1t and report

“After-care” Programmes

*1092. Pandit D N Tiwary: Will
the Minister of Home Affairs be pleas-
ed to state

(a) the amount sanctioned to
various States under ‘After-care”
and ‘“Moral Hygiene” programmes

during 1856-57,
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(b) the number of schemes sanc-
tioned 1n each State during the same
period, and

(c) whether there 1s any Govern-
mental check over these institutions?

The Deputy Minister of Home
Affairg (Shrimati Alva): (a) and (b).
A statement containing the requisite
information 18 laid on the Table of the
Lok Sabha [See Appendix III,
annexure No 78]

(c) Yes

Pandit D N. Tiwary: May 1 &now
the nature of the after-care schemes?

Shrimati Alva: The nature of the
scheme 1s that those who have receiv-
ed adequate correctional treatment,
whether they be juveniles or adults,
after leaving those homes where they
have received such treatment will go
into the after-care homeg for re-
habilitation

Pandit D, N Tiwary: Five or six
States have been given grantg ag 1s
seen from the statement What about
the other States?” Is there no scheme
of after-care there?

Shrimati Alva: There 15 a system of
after-care in every State but we have
received details from these States and
amounts have been sanctioned by the
Centre

Shri Shree Narayan Das. May we
have the names of the States whose
schemes are under consideration?

Shrimati Alva: The States that have
sent us schemes are Assam, Andhra,
Kerala, Madras, Madhya Pradesh,
Punjab and Rajasthan The other
States have not sent their schemes to
us

Dr Sushila Nayar: Is the hon
Minister aware that there are several
States in which there are not ade-
quate or even elementary facihties for
the care programme and under these
circumstances, there could be no
after-care  programmes obviously®
What plan has the Government under
consideration to rectify this situation





